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Discrimination in the matter of

writing Confidential Reports of and

Awarding Punishment to Employees

belonging to the Scheduled Castes/
Tribes

%396, SHRI N.P. CHAUDHARI} :
SHRI GURUDEV GUPTA :
SHRIYOGENDRA MAKWANA:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any cases of discrimination
shown against the railway «p] cyoes

¥The question was actually asked on the
floor of the House by Shri N.P. Chaudhari.
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belonging to the Scheduled Castes and
Scheduled Tribes in the matter of writing
confidential reports and awarding punish-
ment in disciplinary cases have recently
come to Government’s notice, particularly
in the Allahabad Division; and

(b) whether Government have enquired
into the matter and if so, with what results
and what action Government have taken
against the officers showing such discrimi-
nation ?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) No, Sir.

(b) Does not arise.
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MR. CHAIRMAN: Let him reply.

SHRI N. P. CHAUDHARI: He is
not giving a proper reply.
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MR. CHAIRMAN : Till he replies
you will have to sit down.
st frg e < 3 #E AR Ag)
faqT; TR AT A I SfH FEAT |

SHRIN. P. CHAUDHARI:
galn. aE qY 4 BF EAT

1 will ask

Wt g aEEm . qeR & sEE
UL

SHRI N. P. CHAUDHARI:
your protection, Sir.
not been replied to.
this:

I seek
My question has
My question was
If the name of the officer who writes
the C. R. of a railway employee is not given
in the C. R., will it be valid, and if it is not
valid, what action will the Hon. Minister
take against such an officer? This was
my question, and he has not replied to it.

SHRI SHEO NARAIN : The set pro-
cedure will be followed, Sir.

SHRI K. K. MADHAVAN : Wil the
Hon. Minister give an assurauce that the
cases wherein the superior officers have
recorded adverse entries in the confidential
reports—Iest the subordinate officers should
get promotion’on account of reservation—
would be enquired into by the Minister?

MR. CHAIRMAN : If there are such
cases he will look into them, he has already
said.  (irterruptions)

SHRI N. P. CHAUDHARI:
given them ten cases at least.

SHRIMATI MARGARET ALVA
Sir, the Minister just said that the set pro-
cedure will be followed. For the people
who are not well versed with it, will the
Minister state what the set procedure is,
whether it is a normal practice for the con-
fidential reports to by signed by the officers
or not, and if they are not signed, whether
they are valid.

I have

e

SHRISHEO NARAIN : Iwillreadit,
Sir.

MR. CHAIRMAN: Not necessary.
(Intsyruptions) S
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SHRIMATI MARGARET ALVA:
The Minister just now said that the set
I want a
clarification on what the set procedure 1s

procedure will be followed.

which is going to be followed.

MR. CHATIRMAN : If he reads out,
it would take more time,

SHRI N. P. CHAUDHARI : He does
not know the procedure.

SHRISHEO NARAIN : There are set
rules in the Government Department,

There are set rules for that.
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SHRIDEVENDRA NATHDWIVEDI:
Does the Minister know theset procedure?
(Interruption) - - -

MR. CHAIRMAN :
mation, any officer who will have to write
the confidential report, will sign it.

For your infor-

SHRIMATI MARGARET ALVA:
You are giving the answer, not the Mini-
ster I do not understand,

SHRI N. P. CHAUDHARI Mr.
Chairman, Sir, my question has not been
answered. Iseek your protection. (Infer-

ruptions).

MR. CHAIRMAN : You cannut ask
a number of supplementaries.

SHRI N. P. CHAUDHARI: My
question was whether, if the name of the
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officer writing'the C.R. is not there, it is
valid or not. This was my question,

MR. CHATRMAN :
You please write to him.

T will tell you.
He will find out..

SHRI N. P. CHAUDHARI : T have

already written, Sir.
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SHRI U. R. KRISHNAN: I would
like to know whether the Government is
thinking of abolishing the system of confi-
dential reports for Goveinment servants
and whether the Government is thinking of ©
introducing any other system whereby the
employee will be given an opportunity
to explain.

SHRI SHEO NARAIN : No, Sir.
. o Yo

MR. CHAIRMAN : Next question..
(Interruption) May I know your name?

SHRI K. K. MADHAVAN : K. K.
Madhavan.

MR. CHAIRMAN : Mr, Madhavan, . .

you want to put supplementaries whether

you have a right or not, whether
other Members’ names are on the
list or not. It cannot be allowed. (Interr-

ruption) Please hear me. 1 am observing
it for the last 10 days, Ifit is once or twice,
one can understand. But you cannot.
interfere in every qucstion. Therefore,
you should follow the procedure. You are
asking the Minister to follow the procedure.

You should also follow the procedure,

SHRIN. P. CHAUDHARI : The Mi-
nister does not know the procedure.

SHRI H. N. BAHUGUNA : He is the-
ablest Minister in the House.
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